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“MThe Cotinbil met at Gpvg;nment House on Friday, the 26th November 1869. °
| PrEsENT:

"His Exocellency the Viceroy and Governor General of Indis, x. P.,,G.0.8.L.,

presiding.

The Hon'ble G. Noble Taylor.

Major General the Hon'ble Sir H. M. Durand, c. B., K. 0. 8. I.

The Hon’ble John Strachey.

The Hon’ble Sir Richard Temple, X. c. 8. 1.

The Hon'ble F. R. Cockerell.

The Hon’ble Gordon 8. Forbes.

The Hon'ble D. Cowie.

Colonel the Hon'ble R. Strachey.

The Hon’ble Francis Steuart Chapman.

The Hon’ble J. R. Bullen Smith.

His Highness Sarfmade Rdjéhde Hind6stdn R4j Réjendra Srf Mahdrsjd
Dhirdj Sivéi Rém Singh Bahddur, of Jaypir, e. o. s. 1.

ALIMENTARY SALT (N. W. P. &c.) BILL.

The Hon'ble MR. STRACHEY introduced the Bill to provide rules for the
manufacture, storing and sale of alimentary salt in the North-Western Provinces,
the Panjib, Oudh and the Central Provinces, and moved that it be referred
to a Belect Committee with instructions to report in & week. He said that,
when he introduced the Bill for enhancing the duty on salt in the Presidencies
of Madras and Bombay last week, he referred, in general terms, to the policy
which the Government proposed in future to follow in regard to the management
of its salt-revenue. The present Bill appeared, at first sight, to bea small and
somewhat insignificant one; but, in reality, it might be taken as one of the signs
of a great and important change in the policy which had, for many years, boen
followed in regard to the levy of salt-duties in the North of India. That change
of policy was initiated before Lord Lawrence left India, and had been vigourously
followed up since the arrival of His Excellency the present Viceroy. The objects
aimed at were so important that he proposed to state, for the Tmation of the
Council, what the main featurcs of that policy were. e
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Quoting from o despatch which had been lately received from the Se
of State for India, he (Mr. StrAcHEY) stated last week:his belief that salt
wos in India o perfectly legitimate subject of taxation, but that, of course, it
was necessary for the Government to take care that the duty did not bear
oppressively on the poor, and that the best and really the only test for
‘ascertaining - whether oppression was avolded, was to observe the effect produced
'on the ponsumptmn ‘of salt by the people. In the case of Madras and
‘ ’Bombay, Mz, StoAcHEY had endeavoured to show that there was reason to
believe that the increase of duty would cause no diminution in the consumption
of salt, while it would lead to an incxpase of revenue. -But he was afraid that,
in the caso of Upper India, we could not say that our fiscal system in regard
to salt could bear the test above described. There could be no doubt, he thought,
‘that the result of that system in those parts of India had been such, that
the people did not get anything like the quantity of salt which they required,
and that they had to pay enormous prices for that insufficient supply. But
in Northern Indis, the insufficiency in the supply of salt had been by no means
solely or mainly the consequence of the taxation placed on that article. In
‘Lower Bengal, the duty was four annas & maund higher. than it was in the
. North-Western Provinces; still, although no doubt the price of salt in Lower
Bengal was high, it could not be said that the people suffered by not getting
‘a sufficient supply of salt, and the reason of the difference in this respect
between Lower Bengal and Northern India was very simple. He believed
‘that, thirty years ago, Bengal was in this respect no better off than the
North-Western Provinces were now. It was only within the last thirty years
that the people of Bengal bad had it in their power to increase their con-
sumption of salt to any very great extent. S8ir John Peter Grant, when
' Licutenant Governor of Bengal, said :—* The figures before 1837 show, not
what quantity of salt the people wanted to eat, but what qua.ntlty of licit

[salt the Salt Board and the sub-monopolists ‘chose to dole out to them at
exorbitant prices.”

*  But that had long ceased to be true. Practically, there was now a supply
which might be called inexhaustible, derived from the salt-mines of Cheshire,
‘which supplied by far the greater portion of the salt consumed in Bengal; and
during the last thirty years the consumption of salt in Bengal had nearly doubled.
There being no census, it was difficult to say with accuracy what the consump-
tion of salt per head actually was in Bengal ; but, as far as he could make out,
there was reason to believe that it could hardly fall short of 12 ths, per head
per annum ; and this, though not a very large supply and not as large as that
consumed in Madras and Bombay, where the people were said to consume 14 to
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16 ibs.-per-head; still, judging from ‘experience in other countries and in other
parts of India, it could not be said that & supply of 12 ihs. per head was insuffi-
cient.. The North-Western Provinces, the Oentral Provinces, the Panjéb and
‘Oudh were too far from the sea to beable to supply themselves largely with sea-
,bome;nltmr. B P .

ohngpl fammoop b lbay nby s L e

:xki%;% however, in Upper India really no natural want of salt, and if ,

1tyw 25_‘{;%9% Qsoq.l system, snll;;wpqld almost everywhere be cheap and
-abundant. ' The system which had for a very long time been in force in Upper

et
) at:v L AR .
Iﬁd@?ﬁi‘ghﬁﬂyev&y‘ "easily described. He would read to the Council a short

account that he had himself written about that system some years ago, He
said :—

“Nearly the whole of the North-Western Provinces, and & large portion of the Central
Provinces and of the Panjéb, are supplied with salt brought from the foreign States of Bhart-
pir and Réjputéna. This great tract of country is believed to contain between fifty and sixty
millions of people” (since this was written, Mr, Hume bad shown that the number was

nearer soventy millions).

“We are told by the Customs suthorities that the salt-sources in our own provinces
are practically limitless in number. Mr. Vere, the Deputy Commmmer of Customs, who
has long had charge of the Salt Department in the North-Western annoo;t, says that salt of
excellent quality can be made at a cheap rate in moat of our districts. If it were not for our
fiscal system, I suppose that there are few parts of India where nl.t would be Mr and
more plentifal. As matters now stand there is no part of India where salt is s0 dear,
and where the consumption of the people is 8o small.

“The main features of that system may be stated in & few words. First, we absolutely pro-
hibit the manufacture of salt throughout our territories. The result is that the enormous quan.
tity of ealt required for the consumptior of fifty or sixty millions of people (seventy millions
I'now call it) has to be brought from places in foreign States. These places are at the northern
extremity of the oountry to be 3upp]jed, and several hundred miles distant f!OIn. the M nume
ber of its markets. The most important of the salt-sources, the 84mbhar Lake, is nearly two han-
dred miles beyond our frontier. There aro no roads that deserve the name betmn the places
from which the salt is brought and our own territory ; there are no other.funhhu for eom!
munication, and, in passing through the Native S.tutea, traders are subjected to vexatious
hindrances and imposts. We have acted as if the object wero to make the supply of salt as
difficult and ive as possible, and if this had been our object, we should have gained it

most completely.”

The result of this system had been, as he was reading the other day in a

. . ho had access to the whole
News r article evidently written by some one W .
htemf:rl;e of the subject, that a ton of salt, of which the ordmn.ry cost at the

place of production was six or seven shillings, fetched, in the- nearest British
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markets, £14 or £15, about half of the cost being attributable to the customs-

duties, and the greater part of the rest to the other causes to which he had
alretuly referred

To enable us to collect these duties and to separate the Provinces where the

B higher duty. of three rupees per maund was levied, from the countries where

“salt 'was produced, or from the territories in which the lower rate of one rupee.

- elghta.nnas was levied, we maintained an inland customs-line which, with all

its windings and ramifications, was moro than 2,700 miles long, which required,
to keep it up, some sixteen thousand men, and, including the charges of other
preventive establishments, cost more than £200,000 a year. He had no doubt
that tho utmost care was taken to prevent abuses arising. The name of the
able and energetic Customs Commissioner, Mr. Hume, was alone a sufficient
guarantee that every precaution that could be taken was taken; still it was

“quite obvious that it was altogether impossible to avoid vexation and incon-

venience ‘to the people and to the interests of trade, so long as this internal
customs-line continued. Owing to the obstructions caused by this system,

~ MR. STRACHEY was quite satisfied that it was physically impossible to provide

for. Northern India  anything like the quantity of salt really required. He
did not mean to say that»the supply was so scanty that it had in the smallest
degree affected the bhealth of the people. .He was sure that there were no
grounds for such an assertion. This had been very well shown by Mr. Hume.
The conclusions he had stated were,” MR. STRACEEY had no doubt, correct.
Those conclusions were that, while a comparatively small quantity of salt sufficed
to maintain human beings in perfect health, they would, if they could readily
progure. it, consume by preference a much larger quantity than was essential for
that purpose; and that in no situation and among no class of the people was there

reason to believe that our system had so affected consumption as to reduce it
below the minimum required for the maintenance of health.

Oonsequently, the question was not really one of moral obligation, but one
& fscal policy. He thought it very important that there should be no mis-
understanding on this point ; otherwise he might seem to be drawing up a seri-
oas indictment against the Government. Although he certainly believed that
the present system was a bad one, the objections were fiscal and economical, and
not of a moral character. Our system was not really depriving the people
of this necessary of life to an extent affecting their health, nor could it be even
said that it seriously affected their comfort. Under these circumstances, we
were under no obligation to make & sacrifice of revenue which could not be
made without extreme inconvenience, and which would -involve the imposition
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9L Zresh burdens, op other olasses. The only thing necessary was fo reform the
hystem as mapidly ps fiscal and other considerations would allow us to do.

As to the actual extent to which the existing system was checking ‘the
consumption of salt in the North-Western Provinces, it was not easy to give
Wﬁﬁthmuc‘h; confidence; but he thought, as he said before, that we might
“Kdsding froi the experience both of other countries and other parts of India
hat trhw;

38l ‘they~would 'nét corisume ‘léss’ than 12fbs. per head per annum. In

~Bengal, he'bélieved that that was about the quantity which they consumed per

“head Valready. Ir Madras, the quantity amounted to 14 or 16 ths. Mr. Hume,
who had gone very carefully into the matter, had come to the conclusion that, in
parts of India immediately outside our customs-line, the adult population cer-
tainly consumed 131bs. per head, and probably a good deal more. On the inside of
the line, in the North-Western Provinces, the conclusion to which Mr. Hume
arrived was that the average annual consumption amounted to 61bs. per head.
MER. STRACHEY'S own calculations had made it out to be something less than that ;
but whatever might be the real amount, he thought there could be no doubt of
this, that the people really did not consume half as much salt as they would
consume if there were an abundant and cheap supply. Mr. Hume’s conclusion
was that, if the system were altered, we should have an increase of at least forty
per cent. in the consumption ; and his testimony was peculiarly valuable, for this
reason, that for sonie time after he became Commissioner of Customs, he was
disposed to believe that it was not the case that our system had checked the
consumption of salt. For years past, it had been the common belief of the
department that no objections of this sort could reasonably be made. The
system having existed fora very long time, it was taken .for gmnted that it
was right; but when Mr. Hume had made careful enquiries for himself, he
threw over the traditions of the department, and arrived at the conclusions which
had just been stated to the Council.

Mg, Steacmey had now spoken only of the consumption of salt which
bad paid duty; but there was no doubt that there was a very large qun.n%it.y
of salt consumed in Upper India which had be.en smuggled mt? our terri-
tories, or had been illicitly manufactured. Aooordmg_to Mr Hume's estimate,
from the best information which he bhad been able to obtain, 8,68,(.)00.maund,
of salt which had not paid duty were consumed .ln:st year. This mYolved
a loss of revenue of more than 8 quarter of & m.xlhon ltmlmg., and it was
perfectly clear that, so longas the present enormous difference remained between
the cost of production and the market-price of salt, there must ‘alwayn be o

large amount of smuggling- b

1336“1‘513 ‘had thé means of obtaining an ample and cheap supply of
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...This system had certainly not been even financially. successful. . According
to Mr Hume, soventy millions of people in Upper India, where the duty was
three rupees a maund, consumed, in the year, 49,00,000 maunds of salt, and
pmd o revenue of £1,470,000. In Madras and Bombay and other parts of -
Southom India, where the duty was, until the other day, one rupee and eight
anmm pcr mxumd mxty mllhons of people consumed more than nine millions
of mnunds or. about doublo the quantity consumed by the larger population in
‘.:Nprthem India, and pmd a revenue of £1,410,000,—o larger amount, taking
mto conmdera.tlon the expense of the cu.stoms-lme, than was paid .in the other
ca.se. Mn S'rmcnm believed that those figures rather understated than ex-
aggemted the fu,cts but taking them %s they were, they spoke volumes in
condemnation of the existing system in Upper India. If the consumption of
salt in Upper India were only to rise to the rate already reached in Madras, or,
say, 15 1bs. per head—and no one would say that was not a perfectly reasonable
and moderate supposition—and if we levied a duty of one rupee and thirteen
_ annas & maund—the duty now levied in Madras and Bombay—we should get a
sa.lt-revenue of £ 2,378,000, or almost a million more than whnt we Nnow
-obttuned from salt in the Provinces of Northern Indm..

Under circumstances such as those which he had endeavoured to describe,

it 'was perfectly clear, he thought, that no mere reduction of duty, uncombined
.l w1th other measures, could give any real or sufficient relief to the people. The
“fact was, that there was now a physical impossibility, owing to the circumstances
he had stated, in bringing into the country a sufficient supply of salt. By our
system, as he had said on other occasions, we had created a sort of artificial
salt-famine which no mere reduction of price could adequately relieve. The
means of transport necessary for bringing into Northern India double the
quantity of salt which was now consumed certainly had no existence, and this
could not be provided without a radical change of system. Anybody might
calculete this for himself, and if he would reckon up the number of carts and
cattle and camels that would be required to bring this enormous quantity of

salt required for the consumption of seventy millions of people, he would easily
convince himsclf that what Mr. STRACHEY had said was true.

" The measures which were first required were measures which would make it
posaible to bring into the market a much larger quantity of salt. Until that was
done, there would be little advantage in reducmg the duties. 'We should lose
rcvenue, and the people would get little more salt than they got now. Conse-
quently, the Government was of opinion that there was no actual necesslty for
making any reduction in the salt-dutics on this side of India; and, indeed,
financial reasons rendered this at present quite impracticable.
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B “‘”Thb‘"ﬁresént'Bﬂlwas ‘one of ‘the results"of the determination of the Gov-
mieint, arrived‘at before Lord Lairence loft India and steadily acted upon since,
fo: incr;ea.se *t}}e Mtws of obtaining an abundant supply of salt. InOudh
and .in' parts ‘of the North-Westetn - Provinoces, there were great natural faci-
litieskfor sthe production of salt. In Oudh, before it became a British Pro-
"3 ‘megepfoduotml}‘of sa.lt‘wa.s extremely large. In one place, within a
ey ,?@Préa,%therewere‘bfme-welh, which were said to have produced
iy SO0I00 smaunds, ut'h cost of o fow suma per maund, and fn
ainptr, in the North-Western Provinces, facilities for the production of salt
were 84id - to be still greater. The Government believed that, by allowing the
manufacture of salt under an excise system, in carefully solected places and
in places distant from the Réjputdna frontier, we should gain a sensible addi-
tion to the quantity of salt produced, without any risk to our revenue. But
no doubt caution would be necessary in carrying out this plan. It was only
where great facilities existed both for the manufacture of salt and for super-
vising the manufacture that we could venture to try the experiment; but to
allow any general manufacture of salt would, for obvious fiscal reasons, be quite
out of the question. The existing law gave no power to the Government to re-
gulate the local manufacture of salt, and the present Bill was intended to

remedy this defect.

Mgs. STRACHEY -thought that he might fittingly take this opportunity of
describing, for the information of the Council, the other measures which were
in active progress for increasing the supply of salt in Northern India. He
reforred last week to the treaty which had been entered into between the
British Government and His Highness the Mahdrjé of Jaypir with the view

of obtaining the full advantage of the great supplies of salt in the 84mbhar

lake. This lake was one of the main sources of supply of Northern India,

and an excellent account had been given of it from personal observation by
Mr, Hume. He described the lake as being a shallow sheet of water extending
in the height of the rains to about eighteen miles in length, and from three to ten
miles in breadth. Tt was distant about thirty-six miles from Jaypir, and about
two hundred miles from Delhi. The whole of the eastern shore of thelakeand &
part of the southern portion belonged to the Jaypir and J oudhpﬁr States j?mQy;
the rest belonged exclusively to J oudhptr. Salt was made in soveral different
ways, but in all the manufacture depended on solar evaporation. The process

was extremely simple, and the cost of producing & maund .:f’ fsa.lt ﬁns u?::;
. tity of salt was, it might be said, for all practi
throe O, el M. found from & number of observations

purposes” unlimited. - Mr. Hume ! !
that, on the average, each cubic foot of water contained eight pounds of
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~pure ‘aa.lt, and of the mud which formed the bottom of the lake, one-fifth part

.was also pure salt; and he came to the conclusion that, assuming the annual

- consumption at the largest possible amount at which we could ever expectA to

“arrive, there were supplies at the Saémbhar lake which would certainly last for

"the next four hundred and fifty years.

H"-'

.

_ _Mn STRAO]IEY thoug,ht that it would be obvious to every one, that it ‘was

st 1mporta.nt that we should obtain, for the people of Northern India, the full
advantage of this practxcally inexhaustible supply of pure salt. To enable us
to do this, two things were necessgry. ' First, railway communication ; “but the
mere construction of railways would not be sufficient, for the fact must be
remembered that the States of Jaypir and Joudhpir, and especially Jaypir,
had command of this the most important of all the sources of our salt-supply,
and the future traffic in salt would be, to a very great extent, dependent on the
action taken by those States. Consequently, it was evidently desirable to
remove all danger of future complications and difficulties that might arise, and

_to render it certain that the great resources of the S&mbhar lako would be
“r.ava.llable to the utmost possible extent. Fortunately, the Government had to

deal in this matter with one of the most enhghtened of our Indian Princes—
one who, by his numerous reforms in his own country, had shown very clearly
that he thoroughly understood the measures that it was right to adopt for the
‘benefit of his people and of his Government. His nghness the Mahéarfjé of
‘Jaypr at once expressed his complete willingness to enter into negotia-
tions with the British Government on this subject, and there was found no
difficulty in coming to an arrangement with His Highness on this subject.
The result was that a treaty was drawn up, under which His Highness had leased
to the British Government a complete control over the manufacture and sale of
salt in the Sfmbhar lake. Similar negotiations had been going on with His
Highness the Mahdriji of Joudhpir, and we had learned by telegraph that

- they'had been brought to a successful termination; but we had not yet heard

any details of what had been done, and, therefore, Mr. STRACHEY could only
“refer generally to the matter. We might, however, confidently hope that
‘arrangements had been made which would enable our own people to have
'the full advantage of the salt-supply of the SAmbhar lake, .and M=. STRACHEY
was sure that the arrangements were not at all one-sided, and  that.they
would be found to be really as advantageous to the States of Jaypir and Joudh-
pir asto us. He was satisfied that, if no such arrangements had been made,
it would have been very unlikely that those Btates would ever have derived
from the Sfmbhar lake so large & revenue as they would probably derive

‘when the arrangements entered into with the British Government should have
come into full operation.
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~ "%b tailwey-which was to coinect the S4mbhar lake with our own provinoes
#uryef had been'made and the line completely settled.-: Orders for commencing
ho'torkétind beén given, and there was no doubt that, within the next month
pistwojsthey-would be actually begun. - On that line, about thirty miles from
Délhistherecwas:one of the most important salt-sources in ‘Northern India—the
iinE;Welld'ef Sultdnptr ; they were in our own territory, and capable of immense
dévélgpnisit Mr. Hyme believed that we might expect to get from them, without
anyydificplty, not less than 50,000 tons a year. M. BrracmEY thought that we

night reasonably hope that, within the close of next year, railway communica-
tion could be completed between the salt-works at Sultdnptr and Delhi. The
engineers were also making surveys, both on the line from Agra to Jaypir,
which would open up all the great salt-supplies of Bhartpir, and also on the
section from Rewdri to Jaypdir. The first object would be to obtain direct
communication between Simbhar and Delhi. The railway bridge at Delhi
would give the means of communication with the whole railway-system of
Northern India, and the salt-wagons from Sdmbhar and Sultdnpdr would be
able to go straight to their destination. A further great stimulus to the pro-
duction of salt would be given by the railway communication which would
soon be opened out with the districts of Rohilkhavd, which furnished a large
portion of the main staples of the return trade to Réjputdna. The most
important of these were rice and sugar. Every means which would facilitate
the export of our own commodities would also facilitate the import of salt from
Réjputdna into our own territories. A railway had been ulret.tdy commence.afl
from Aligarh to Chandowsi, and thence to Murddabdd, Bareilly and Shdhji-
hénpar. It was difficult to say how long it would take before th? whole of
these raﬂwa.ys were finished, but MR. STRACHEY wo.uld hope tl.mt, with the ex-
ception of some great bridges, the whole of the lines of which he had been

speaking would be finished within the next two years.
. There was one other most important source of supply of salt in Northern India,
siz.. the salt-mines in the salt-range in the Panjéb. Theso nodoubt were capable
of immense development. The main source of t!ns ?upply was near Pinddédan
Khén, which was about forty miles from the main line of the proposed I‘.‘hom
and Peshdwar railway. Consequently, the G.ovemmen.t ct?ntcmplnmd making a
branch from the salt-mines, to connect them wrth the main ln.le. . Orders hnd been
already given for making the survey and estimates for this line, and it was
prescnt season, the Government would be in a

o - in the course of the ' nt wo
:’)gfiet(iio;ht?o:zle to a final conclusion about it. If proseflt ax:;xcxpatmm l:lzould
be vealized. i nable to hope that, excepting the great bridges
be realized, it seemed reaso a
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across ﬁe Panjib rivers, there might be, in the course of the next year or 80, direct:
railway . communication between .the salt-mines and the. . railway-systems. of
Upper India. Nor must Me. STRACHEY forget, in speaking of the means.of com.
munication which would exist in the future, to mention the canals which were in
progress, . No, doubt they would not come into full .operation for a considerable
time to come; but; b(,fore .many years expired, it.was not too. much to say that
-thm'e would be direct means of water-communication betweon almost all parts
of.the Panjéb, Oudh and the North-Western Provinces. ... When all these mea-
sures to which he had referred were in full operation, when the local manufaoture ,
of .salt was properly developed, and when our railway communwp,tlpn to the inex-
haustible sources of supply in Réjputdna and the Panjib were open, he thought
that the problem now hefore the Government would find its solution. It would
then become possible for the people of Upper India to obtain all the salt which
they required, and a great increase in their consumption would then, for the
first time, become practicable. No doubt a long time must elapse before we
could hope to carry out an equalisation of the salt-duties throughout India, or
to get rid of the inland Customs-line; but the measures which he had now
been describing would be an -essential and a most important step towards the
fulfilment of .that great object,—an object which he thought the Government
ought in future steadily t hold in view as one which it hoped ultimately to
attain.

The Hon'ble SIr RicHARD TEMPLE said that, though he had nothing new
to .add regarding the proposed legalization of the manufacture of alimen-
tary salt in Northern and Central India, yet he hardly liked to give a silent vote
on this occasion, having necessarily been much concerned in the general super-
vision of the Customs Department.

While admitting the defects in the present system, as pointed out by the
Hon'bie Mr. Strachey, Sir R. TEMPLE yet thought that this Council would do well
to remomber that, originally, there were many good reasons for the establishment
of that system in the North-Western Provinces many years ago. He. belioved
the main reasons to have been somewhat as follows :—It was believed :that the
North-West Provinces were not, on the ‘whole, well suited for the production of
salt locally ; that, at least, they were inferior in this respect to several adjoining
Provinces, such as Rdjputdna or the Panjib. Some districts of the North-West
might yield tolerably good -salt; others little or none. . But in none weuld the
salt bo of first-rate quality.” Thus the prohibition of local manufacture was not
thought to be a real grievance. Then the belief doubtless was that R4jputdna
was the natural and the best source of supply of salt for the North-Western
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' “Provinees. 'This salt was mudkSiiperior to dny thit could bé produiced i those
provinces:v*HoWevér titich the provinéial misnufacture might' be" encouraged,”
thé"forelehi™ Réjputdna salt “Would be“surs to enter into” compétition:' ' That
bemgmo,~a: Ohistoria-lirie" viust b ‘kept up o sccount of Réjputhna, - iileds
1HE Toreighaltvwas¥6* be* allowed" to enter tintaxed, in ‘which casé €6’
‘faxntionon Home-HiAad ¥alt savist"be Yelaxed; aiidl; indesd; the salt-reventie be
giveis i altogetnér.” Then, If 'the Customs:line Were maintained for the'’
‘forefign malt; wud Supervisioii‘6i onie hsutifacture were also'maintdingd,’ there'
would'be doublé establishments, and double trouble in évery way. Thus it Were"
bébEF to prohibit “internial “manufacture altogether, and concenitrate” effort' ‘on
the external Customs-line, to the great simplification of system. There would
be ‘but one line of supervision along the frontier, and there would be no
material interference or inquisition in the interior of the country.

These and many other reasons weighed in favour of the present sys-
tem, ‘which was in former days considered a flscal measure in every way
simple and effective. It had been successfully administered for many years by
highly gualified officers, many of whom had deserved well ‘of the country.”
The 'revenue had flourished ; and, as Mr. Strachey had today admitted, 'the
people were ‘not really injured, and were, for the most part, saved from super-
vision within the outside line. e

‘But while urging this much (though indeed much more might be urged)
in justice to what bad been done by those who preceded us, S1e R. TeMPLE
inclined to acknowledge that, in certain respects, the system had hardly fulfilled
all the expectations which doubtless were formed of it originally; and that
various circumstances were developing themselves which warned us imperatively

to prepare for change.

In‘ the first place, experience, lasting now for a long time, and having its
teachings carefully noted, shewed us that the North-West population had never
yet consumed so much galt per head as they might consume beneficially, and as

we should like to see them consume, both for thoix.- own sakes, and for the interest
of ourrevenue; Oareful enquiry had now established .thx.:.t t.he consumption was -
perceptibly greater beyond our frontier-line than m.tlnn it. An&lyu.is of the
statistics of consumption in Eastern and Southern India, alf;o, perhaps, in North-
Western' ' India, shewed that many sections of our population consumed much
le in the North-West. All this pointed to

oro salt proportionally than the peop _
z:rzonclnl:;:io that the North-West consumption was checked by t’he fiscal

system. ' -
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’In the sccond place, long ‘after “the Customs-cordon was fixed, the Pro-
vinco of Oudh, on its annexation, fell within the operation of the system and of
tho probibition against local manufacture, Now, the best authorities in Oudh
seemed to be clear that salt could be advantagcously manufactured there, and
‘that the people must be allowed full trinl of that plan. If such trial were

mnceded to’ Oudh, “it seemed impossible to withhold ‘similar concession from

lhé North-West
{;at‘ " LSRN S

'.l‘lurdly one main elemcnt in the case always had been the transit of salt
i'tom Réjputéna to the North-West. Now this transit, u.lways troublesome and
expensive, had grown, and was still growmg, worse and worse. The cost was
‘much affected by the general rise of prices. Hence, any difficulty which
there might have originally been in respect to a full and easy supply of salt
from R4jputdna, was gricvously aggravated. This trouble might last some few
years perhaps, but would be fully removed as soon as the new arrangements in
:the Jayptr territory (under the auspices of our Hon’ble colleague the
Mahérdji of Jaypir) should come into play for the collection of our
-salt-revenue on the spot and close to ‘the place of production; and as soon as
tthe railway through Réjputéna was completed And this constituted, to his
(Sm R. TEMPLE'S) minc, a fourth reason for preparing for change. For, the
‘day that the Jayptr arrangements and the Réjputéna railway were completed,
.the maintenance of the present Salt Customs-line would he out of the question.

But, further,in thefifth place, unless we cheapened the salt now supplied in
‘the North-West, those provinces would be gradually supplied at the one end
" from the Panjdb, at the other end from Bengal. From both directions railways
“were fast facilitating the transit of salt into the North-West. If the North were
to be more largely supplied than at present from Bengal and the Panjédb, that
_might be a good result. But in that case, what would become of the fiscal
result of the Customs frontier-line ? and how could it then be worth our while
to keep that line up? If, then, the North-West salt must be cheapened, one
mode of compassing that was to try local manufacture.

Then, in the sixth place, while reductions of our establishments were
“generally so desirable, we could not forget that the strength of ‘the establish-
ments, proventive and other, employed on the Customs-line, was''really great,
helping to swell our estimate, and amounting to an appreciable percentage on the
revenue collected. It was financially desirablo to reduce these establishments,
however much we might regret to part with an orgamzatlon'sustamed for 50
-many years by 80 many able revenue officers, and distinguished by so much zcal
and devotion in the fiscal interests of the State. It might be that such reduction



woyld:not-beeffected for yea.rs but, we could not too soon begin to prepare for
the: ohn-nge ,w]noh must arrive.. -

Lastly, Bz R. Tnmam understood his Hon’ble friend (Mr. Strachey) to say
thnttharq wis no real use in reduomg the rate of Customs-duties on salt, He should
hifNelf Biold &'different opinion. As this Council probably knew, he proposed a re-
duiétion i the emtmv rate of duty, which was clearly too high: and this he did with
thafill 7 groypl and supgort of the then Governor General (Lord Lawrence) He
would stﬂI dedire to ‘Teduce it if posslble. "But ‘financial considerations uxfortu-
&m’%ei F “mdered this mpossxble And this furnished one more cogent reason for
trym«r the effect of legalizing local manufacture under due restriction. If wo
could not afford to give the people the benefit of reduced duties, we were the

more bound to adopt any other available means of relieving them from difficulty
in the supply of salt.

Thus it was that, while he believed that the existing system was founded on
reasons then good and valid, and had still something to be said in its recom-
mendatlon, he still thought that, in accordance with the changing circumstances
around it, that system now required some reconsideration and amendment, and

he was therefore willing to.vote for the present Bill.

His Hicaness TaE Manfrfs& or JAvpOn said, that he had carefully
considered the Bill, and he fully admitted the benefit of ita theory, both to
Government and the people But, practically, it occurred to him that, if salt
was to be manufactured in too many places, the preventive service that would
be required for its protection would cause an enormous amount

and he would therefore suggest that the operation of this Bill
nly where n.ll those difficulties could be easily

necessarily
of difficulty,
be confined to such places o
obviated.

‘Whilst making his remarks on this Bill, he must, with His Exocellency’s
permission, express his thanks to his Hon'ble colleague, Mr. Stu?choy, .for the
very flattering mention of his name made by him in connection with the
Sdmbhar Lake. It bad been a matter of deep regret to l;lls F{mlmzss that
the salt produced in his territory, although the best of its kl}ld, was not s,o
generally used by the public as ho wished it to be. But now, as His Excellency’s
Govemment had got tho lease of tho lake from lns.hands—a.n nr.rangemont

tageous both to His Excellency’s Govern-

h he trusted would prove advan
:ll;ft a.:d the Jaypur’ ]I;urbar—he conﬁdcntly hoped that t'.lu:1 Sambhar salt
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would now. be brought to a more extensive and general use, and the people would
get tho benefit of a good article at a cheap price. ;

'

Major General the Hon'ble 82 Hexry DURAND said, that the financial
aspect of the question had been so fully gone into already, that there was no
necossxty for his moking any remarks on that phase of the question. But there
Wn.s one pomt on wh.mh he would ask to bo allowed to say a few words, namely,
the gratlﬁcatmn it afforded him to find Native Princes in the position of the

" Ma.hﬁrﬂJé of Jaypir so cordially combmmg with the Government of India in

" measures equally beneficial to their own and to Her Ma;esty s subjects. He
‘thought it & matter of hearty congratulation to see His Highness the Mahdrsjd
of Jaypir coming forward in so liberal and so wise a manner. We had had
as yet but few instances of such co-operation. 'We had one in the case of the
Mahfrijé of Puttiala with respect to a canal from the Sutlcj. ‘We had had a
few others. But Sir HENRY DurAND thought that the example before them
would greatly facilitate and encourage others to come forward and associate
themselves with the British Government in acts so generally beneﬁcia.l

AJl that fell from the Hon'ble Mr. Strachey and the Hon’ble Sir Richard
'l‘emple went to prove how slow the action of our Government had been with
reference to what was of immense importance in its bearing on the supply
to the millions of India of the prime necessities of life. Sk HENRY
DuRAND said this without any intention of reflecting on the Government,
because it had to contend against difficulties which, to a very great degree,
required the capital of England to enable it to surmount. But when he
looked to the number of miles of railway constructed in America, some 42,000
miles to our 8,000, when he found that there, since the close of the civil war,
they had been going on constructing and opening railways at the rate of
upwards of two thousand miles a year—that was to say, when he found that the
-United States opened, in the course of one year, ten times the number of miles
of railway that we did, whilst their population numbered only thirty-five
or forty millions, to ours of two hundred millions—he was struck with the
enormous difference between the progress made by the United States and
the progress we were making. He did not think these remarks out of place
with reference to considerations affecting the measure before the Council.
Although the comparison might not be strictly relevant to the Bill, and he
might not be quite in order according to the rules of the Council, yet he
thought it was pertinent to the matter in hand, and showed how necessary
it was to increase railway communication more rapidly than we had as yet
donc, and that the measures taken by His Excellency with a view of securing
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‘e-Ioreieconomical and expedxtmus construction of mlwayl were of incaloulable
mpomoeo e P o4l

fs':w;,g_g'hp.g‘ltmn was put, and agreed to.

¥ . COUBT FEES’ BILL.

%ﬁg 9 onlﬁ':‘lh Oocieieis introduced the Bill o provide for the better
e Lo grt fees, and ‘moved that it be referred to a Select Committee
with' £o report in three weeks .He said the primary object of this

Bﬂl“%‘tg gi-a.nt a substantial measure of relief to the general litigation of the
cb'ﬁntry, ‘whichi was believed to have been unduly checked by the operation of
‘the rates of Court fees introduced by the legislation of 1887. It further
purported to effect a consolidation of the entire law relating to the special taxa-
tion imposed to meet the cost of the administration of justice; and it provided
also for the enhancement of the duties heretofore levied on probates of the
wills, and letters and certificates of administration of the estates, of deccased

persons.

In regard to the working of Act XXVI of 1867 he need say little now.
When he asked leave to introduce this Bill, he stated in some detail the results
obta.med from a special investigation of the effects of that enactment, and he
showed that, whereas prenously there had been a steady progressive increase of
lltlgatlon, its introduction had been followed by a considerable falling off in the

number of suits.
A The High Court of the North-Western Provinces empha.tm.lly, and the
High Courts of Madras and Bombay in a greater or less ‘degree, condemned the

the administration of
hat Act as entailing a greater charge upon
e haa e of the country could reasonably bear. And at the

than tication

.l:stwem :l?:thtll::e proposed reductions of Court fees were announced at
ngia the Judges of the High Court in Calcutta were recording their coavic-
ti their annual Report on the Administration of Justice for the year 1888,
tl:):.lt' :.'llw continued excessive falling off in the hhgahop ?f Bl:ngal Proper was
due entirely to the too heavy charges imposed by the existing law.

thercfore, was justified alike by thc statistical
inion of those most competent to take a correct
tbe effect of the law as it now stood.

The present measurc,
returns and the unanimous op
view of the question in l‘egﬂ-rd to

for him on the present occasion to describe the

It was unnecessary oo for the rates fixed by Act XXVI . of 1867,

details of the proposed reductions of
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for‘those dotails had been already explained in the statement -which he ‘made
when this subject was last before the Council. The Bill' would ‘be found to
contain the reductions of rates and other alterations then proposed. He would
merely now remind the Council that, as  compared with the existing law, in
-regard to the overwhelming majority of suits, ¢. e., suits in which the value of
”"_the property litigated did not exceed Rs. 1,000—and that the. Council might

understand 'Whut was here meant by an overwhelmmg majority, he might state
that, Out of an aggregato number of upwards of 7,03,000 suits mstltuted annu-
ally throughout this country, less than 10,000 involved an amount or value
exceeding rupecs one thousand— the Bill contemplated a reduction of the fee paid
on the institution of the suit from ten per cent. (the present rate) to seven and
a lalf per cent. of the amount sued for, or in other words the remission of
one-fourth of the present fee. In respect of suits in which the amount or value
involved exceeded rupees one thousand, the reduction was proportionately less.
The maximum fee leviable in any case was rupees five thousand, in lieu of the
present unlimited rates, which acted as an absolute prohibition to the institu-
xtionl of suits of very large amount. In regard to suits of amount or value below

ten rupees, the proposed rates were considerably less than those obtaining under
any former law.

The financial out-turn of fees leviable in ‘this last class of suits was
inconsiderable, and the contemplated reduction was calculated to afford

appreciable relief to the poorer class of suitors, who most needed it, without any
material loss of revenue.

[N

The aim of the proposed scale of fees was to equalize, as far as possible,

the incidence of the taxation on suits of different amount or value. The rates
‘now obtaining threw an unduo proportion of the burden on suitors for property
of which the amount or value did not exceed rupees one thousand; hence the
Bill was designed to effect the largest reductions in respect of suits of this class.

.. Viewed in comparison with the scale of rates which obtained under the
» former law on this subject, Act X of 1862, the rates contained in the Bill
~would be found to represent nearly the same mean percentage of institution-
fee on the amount litigated, in the case of suits of amount or value not exceed-
ing rupees one thousand, as the rates of the former enactment. But the scale
of Act X of 1862 was defective both as regarded the extreme inequality of the
. mcxdcnco of the taxation imposed by it and its financial results : for example,
on the institution of a suit for Rs. 810, and one for Is. 800, the same fee, namely,
Xupees thirty-two, was levied. .Qn & suit for Rs. 810, the institution-feo was rupees
fifty ; so that the person whose bond Jide claim amounted to Rs. 810 found his
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<intereat-in:suing for-B4..800 only,.and the reyenue.wag.thus muloted of p consi-
derable;partion of its legitimate income, Instances of this kind, exhlblhns the
)qgfeqtmgp working .of .the, irregular ascents which .marked the scale of fees
| .chiareéable under the former law, could. be multiplied.

u‘kmmmse(lscale. whilst it maintained the general average of the rates of
A@X of»1862 m regard to suits of amount or value not exceeding rupees one
ieomprised 8:svstem of aradual ascents which operated to equalize the
moldence of” the chn.rge on, suitors for different a.mounts, and to secure a largat

uiobme to the revenue,

The reduction of the fee on certain criminal petitions from one rupee to eight
annas was proposed as a compromise between the extreme conflicting opinions
which prevailed as to the policy of the existing law in this matter. As was well
known to the Council, there was a strong feeling on the western side of India
and in many parts of the Madras Presidency in favour of the abolition of all
chafée on the institution and mveshgatlon of petty criminal complaints, whilst,
in the Bengal Presidency, the general opinion was that the impost mPphed a
wholesome - check on the “institution of complaints and prosocnhom in the
criminal courts on the most trivial and vexatious grounds, and * could not, in
the interests of the general community, be safely dispensed with.

There was one point in connection with this question which he thought had
ht of by those who advocated the abolition of the

been to a great extent lost sig
charge, namely, that whereas, formerly, the complainant had to pay for the service
of the subpeena on his witnesses and the summons on the defendant, these pro-

cesses ‘were, since the passing of the Criminal Procedure Code, served through
the Police without charge to the petitioner. It was probable, having
regard to the fees which had been levied under the former procedure for
the service of processes, that in the majority of cases, even under the pre-

in petty criminal cases was subjected to less

sent law, the complainant

expense in the prosecution of his case than he had been before the intro.
duction of the Oode of Oriminal Procedure. He knew that the extent to
which the agency of the Police was engaged in the service of these processes,
and the pohoe-force was on that account detached from its more important
duties had, in the Lower Provinces of Bengal, attracted the serious attention of
the Local Government; and it had been proposed to revert to the system of
_fees to meet the cost of supplying an independent agency for
their servioe, and relieving the Police of a duty foreign to the purpose for which
that. force was established. He thought that this consideration aloqe pointed
' e
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40 the conclusion that the Bill went quite far enough in that direction, and that
the"aba.ndonment of all fecs on the institution of such cases was impracticable. .

So much of the Bill as embraced merely the consohdntlon, by transfer of
portlons of other cnactments, of the existing law relating to tho levy of fees
_in Judwml proceedmr'q called for but few remarks. Advantage had been taken
"‘of""thls opportumty go'to rea.rru.nge and express the provisions of the law on
; 8 subject, without any material a.ltcra.tlon of the substance of such provisions,
“%44"t6 make them™ generally clearer and ‘more intelligible. With this object
much that appeared in the form of expln.nu.tory notes attached to the schedule
in Act XXVI of 1867 had been ‘placed in the body of the Bill, and the whole

arrangement of chapters and sections was shaped on the plan of the General
Stamp Act.

The High Court Fees’ Act (No. XV of 1868) and Act XVIII of 1865,
an enactment conferring on the Governor General certain powers of abatement
of stamp-duties, had been 'wholly incorporated, with the amendments of
‘Act XXVI of 1867, in the present Bill. The only material alteration proposed
in the provisions of the former of those Acts was that the levy of fees by means
of stamps should at once come into operation, instead of the time for the intro-

duction of that measure being left to the determination of the Local Govern-
ments. '

The advantages of levying these fees by means of stamps were now
universally acknowledged.

The High Court Fees’ Act for effecting this object was passed about a
year and 8 half ago. In Calcutta, both in the High Court and Court of
.Small Causcs, the payment of fees by means of stamps had been for some time
“past in force ; there had been ample time for the needful preliminary arrange-

‘ments in Madras and Bombay, and it was desirable that the uniform adoption
.of tlie measure should be no longer delayed.

There was one provision of the existing law, Act XXVI of 1867, which
'was omitted from the Bill. The cause of its omission was mentioned in the
.Statement of Objects and Reasons which was published in conjunction with the
Bill, and to which he should not have attached sufficient importance to make
any remarks in regard to it on the present occasion, but that he had learnt that
the omission had been specially noticed and was thought to require explanation.
- He referred to the provision which appeared in the Act just cited, under the head
of exemptions, and was to the effect that “ No advocate of any High Court
-shall be required to file or present a mukhtérndma or vakélatnima or any other
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“doCutnént ermpowwbring him 4o tiotMs<Now,hecduld onlyaccount; for such a

prévision” Riiding plase in i cennctment for rogulating the. paymentof. Court

b .

R
PeS
"

fes,” by “the ‘gutipogmog that -all that' was intended was the exemption of
adyocated from Pﬁfé})}l:g':uﬁqn}o’iptesé‘ﬁt:my slamped vakAlatndma or pay any
55t i oo 13 gr s cpun oot G,
g, fidetin 2 bo whether ai ‘advocato atiuld appoar betoro any Court
3Yithout presenting any written authority, was obviously for the Court’s consider-
“afigh, aA3 15 be'detarmined by the rules,gf ‘practice laid down by the superior
Court'in sich matters.:- It certainly did not properly pome within the goope’ of

&uch a meastre as the Bill now before ths Council.

Moreover, the retention of the provision referred toin its présent shapo was
objectionable, as it was in direct conflict which the rule laid down in section
18 of the Civil Procedure Code. 8o longas the advocate confined himself to the
duties of counsel, he might reasonably claim the privilege of appearing before a
Court without producing any written authority, as consonant with the practice
of .the English Courts ; but if he assumed the functions of a pleader, which
embraced the duties of counsel and attorney comhined, he oould see no reason
for his claiming a privilege, merely on the ground of his being an enrolled
advocate of the High Qourt, which was not accorded to the Native pleader.

The Bill contained a provision for & uniform charge for the service of pro-
cesses issued by the Civil and Revenue Courts ; heretofore there was no uni-
formity of practice in regard to such charges. The system had varied in each
Presidency and in almost every Province.

Previous to 1863, the law provided for the levy of a certain daily rate, and
it was left to the Court issuing the process to fix the number of days required
for its service. , ‘

The fees were paid to the Nézir or Sheriff’'s officer attached to each Tourt,

by whom one-fourth of the gross amount levied was appropriated as commis-
sion—there was o fixed salary attached to his office—and the remaining
three-fourths were divided amongst the establishment of peons which he was
required to maintain for the service of processes. Under this system, little or
no control was exercised by the Courts, and there’ were no means of ascertaining
“ihe actual legitimate cost of serving processes.

-. By Act XI of 1863, which directly applied to the North-Western .Pro-
‘vinces, and might be extended to the Panjéb and to any of th.e Provme.el
wider ‘the immediate administration of -the Governor General in Council,
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-power - had been .given :to tho Courts, subject to the control of the Local
Government, to regulate the charges for the service of processes, .and the
node of levying such charges ; and it was provided, further, that tho money
paid for the service or execution of processes should be credited to the Govern-
ment, and formed into a fund out of which the salaries of the peons employed
“in. serving the processos were to be paid. In the same year, an Act containing
' himilar provisions was passed by the Council of the Lieutenant Governor of
- Bengal and came into operation in that Province.

¥ Thereafter, throughout the Bengal Presidency, the appropriation of the
process-fces by the Nfizirs and their-pcons was discontinued, and a fixed esta-
blishment of peons, to whom regular salaries were paid, was organized in licu of
the former agency. The whole process-serving system was thus brought under
control, and the charges fixed more in accordance with the actual cost of the
service than obtained under the former practice.

In the Lower Provinces of Bengal a fixed scale of fees, initiated by the
Board of Revenue in regard to processes issuing from the Revenue Courts, was
about two years ago introduced into the Civil - Courts of Lower Bengal by an
order of the High Court, and has been in operation up to the present time.

That scale provided a fixed charge of one rupee leviable on each process to
be served at a greater distance than twelve miles from the Court from which it
issued, and a feo of eight annas on processes to be served or executed at a less dis-
tance. This system was found to yield a surplus after defraying all costs of service.

~ From the returns which he had obtained of the working of the system -in
the Revenue Courts, in which it had had the advantage of the most careful
supei'vision by the local Board of Revenue, the actual cost of the service of
each process under an economical administration of the serving agency had
been -ascertained, and upon this basis the experimental rates contemplated by
the Bill had been determined. A certain margin of excess of probable income
over expenditure had been allowed, to cover unforeseen contingencies, and it
was thought that the proposed rates would be sufficient to meet the expenditure
inourred in the service, and ot the same timo leave no material surplus. For
the Government had no desire to exact from the suitor, on this account, more
than was needful under an efficient administration of the process-serving depart-
ment to meet its actual cost.

The scale of fees leviable on the probate of wills and the grants of letters
of administration under the Indian Succession Act, and of certificates for the
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: eollodtxo:iﬁofe«debts ‘on-suooession-under Act:XXVII:of 1860, -as-provided - by
the Bill,- would:be- found to approximate the:English rates chargeable,on liko
instrumonits.:~.Generilly, the rates icontained in the Bill were somewhat lower

han "..«;gh.osg'f?whigh‘. obtained in England, but they were fixed on the same principle,
ﬁ%zgnhmcemgnt ‘of the ‘existing duties was rendered necessary .as a set-off

. gigdinst the considerable: loss.of revenue which was anticipated as the result of

otiora of fees levied bn suits.

€271t had ggb@'objecaad to"on ‘the ground of the ‘mssuimed partiality of tho
taxation imposed by it ; it was argued that a tax on wills and letters of adminis-
tration would fall chiefly, if not wholly, cn Europeans. But it must be remem-
bered that we were on the eve of an extension of the testamentary provisions
of the Indian Succession Act to Hindds and Buddhists at the Presidency towns,
and, as the practice of testation was largely on the increase in many parts of
the country, the further extension of those provisions was probably not

dista.nt. ’

Mz. COCKERELL came now to the question of the expected financial results
of this ‘measure.” They could not be anticipated with absolute accuracy, for
although the primary loss occasioned by the remission of one-fourth of the tax
now levied on the mass of the litigation of the country bad been readily ascer-
tained, it was impossible to gauge with any precision the extent to which the
litigation repressed by the prevailing rates would revive under the proposed
reductions. This could be but roughly estimated. Some considerable compen-
gation in this directinn, however, was not unreasonably to be looked for; and
measuring the expected increase by the extent of the decrease which was
believed to have resulted from the enhanced rates of fees obtaining under the
existing law, he arrived at the conclusion thnt. t?xe nett 1oss to be a.nticip;at?d
from the proposed amendments in the existing charges on th? adminis-
tration of justice would not exceed Rs. 8,00,000. The estxmnted increase of
revenue to be derived from the enhancement of the duties on probates and

rtificates of adml‘nismﬁon was about Rs. 8,00,000« Deducting
letters and oo ted deficiency of revenue just stated, the nett cost

this amount from the anticipa . :
to the State, of the adoption of the provisions of the Bill as they now stood,

was about Rs. 5,00,000.
uld advert to what he stated when he first brought

conclusion, he wo . .
the ::b;::tc of this Bill before the Council, that any delay in the pro-

- final adoption would grave.-
easure of this kind tov!a’rds .its gra
1,9318@&:&? course of the general Higation of ]‘:“ consiy, sl s on
oy 9 ; be deprecated. Suitors who saw their vantage in
that account greatly to P ¢
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waiting for the passing of this Bill, would, wherever tho circumstances of
tho case admitted of ‘it, withhold the institution of their projected suits;
not only would the whole business of the Courts be thereby seriously deranged,
but the estimates of the outturn of this branch of the revenue would, in all
probability, be _disappointed to a much greater extent than they would be by
‘the proposed reductions of the existing rates. being immediately carried into
“effect. '
" Yl ropeated therefore the expression of the trust that this Bill would be-
como law before the close of the current year.

He saw no difficulty in the achievement of this object. The Bill was pub-
lished nearly two months ago, and there had been ample time for the communi-
cation of opinions in regard to the changes contemplated by it.

e had therefore moved that the Bill, with the report of the Select Com-
mittee thereon, be returnable to the Council in three weeks.

'The Motion was put and agreed to.

» INCOME TAX ACT.

The Hon'ble Si1r Ricaarp TEMPLE presented the Report of the Select
Committee on the Bill to enhance the duties leviable under the Indian Income
Tax Act. Ie said, that he need only, on this occasion, advert most briefly to
the main sections of the Bill. In the Statement of Objects and Reasons put
forth in October last, it was stated that *the present Bill proposes to increase

the rate of Income Tax for the second six months of the current financial
year.,l

Now, the Bill, as revised by the Select Committee, gave precise legal effect
* fo thut intention. To this end it was necessary to frame separate sections for
the duty on the several sources of income; namely, that on official salaries,

that on profits of Companies, and that on all other income affected by the
" Act.

Section 2 prescribed that, for official salaries, two-and-a-half per cent.
should be levied for the period commencing from the first of December, that was,
for one-third of the year. This was meant to be equivalent to the two per cent.
for the last six months of the year, so that the official classes might, guoad
the incidence of the tax, be treated in the same way as the non-official classes.
Section 4 prescribed that, on Companies which paid the tax in one sum for the
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~year;.there. should..be levied an additional half per cent. on the whole, as equi-
-valent to the one per cent..on the half. And section 5 presaribed that, on all
-other ‘income on which the assessment was paid either quarterly or half-yearly,
“there should be levied an additional moiety.

Ly

With these remarks, S1e RicmARD TrurLE presonted the report of the

Cod Vi W68 remarks, B

PR SRR ST W )

: 'I‘hg‘];‘Ipn’l.)lve B Ricaarp TEMPLE having applied to His Excellency the

e

‘Preaidenit to suspend the Bules for the Conduot, of Business,
The President declared the Rules suspended.

The Hon’ble 812 RicHARD TEMPLE then moved that the report be taken
into consideration.

Hi1s HieENESS THE MAHARLJL OF JAYPUR, speaking in Urdu, said that, in
offering his remarks on the Bill to enhance the duties leviable under the Indian
Income Tax Act, he should, with His Excellency’s permission, dwell upon two
points only,—firsf, the neccssity for the increased taxation ; and, secondly, the
fitness of the tax proposed to be enhanced. In his opinion, of all modes of direct
taxation, the Income Tax was the most ill-suited to this country, as it was most
opposed to the feelings of the people. The Natives looked upon it as a very odious
tax, and they would feel it the more bitterly when the rate of assessment should
have been doubled, although for a short period, as contemplated by the present
Bill. But however he might deplore this state of things, and howsoever
distasteful the tax might prove to the people, the exigencies of t.he. State must
outweigh all other considerations, especially in the case of a def!clt in the.; State
Exchequer, which was always a more direful calamity than the introduction of
a fresh or an increased tax. The state of the Indian finances, he was
fully convinced, was susceptible of great improvement, and he fiumt say that
the system of retrenchment so vigourously pursued and the fnclht.ms afforded to
trade under His Excellency’s administration, would soon enable his Government
to bring the income and the expenditure of the empire to an equn.l balance, n.nd
falsify the opinion expressed in certain quarters that the deficit in tl.xe Indm.n
finances was & chronic one. From all that had fallen from the lips of his
Hon'ble colleagues, Sir Richard Temple anq Mr. Strachey, on the Intro-
duction of this Bill, great hopes were entert.nmed of a speedy restomtl?n of
the finances of the empire to a healthy condition, and he confidently .behevod
that when that time should come—may Hesven speed that dsy—His Exoel-
lency would be the first and foremost to propose the abolition of the Income

Tax.
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W,ith; these remarks, he would vote for the passing of the Bill, and support
his Hon’ble colleague, 8ir Richard Temple, in the amendment to be proposed by

_ Major-General the Hon’ble S1n HENRY DurAND said, that His lehness
ihe Ma.hﬁ.rti]ﬁ. of Jayp(n' had, in some respect, rather anticipated part of ‘what
h “’w_f'gbmg to say. ‘When the Hon'’ble Sir Richard Temple - introduced
-this Bill, S1r Tlexny DURAND intimated his intention to support it. ~ o had no
I m'poso'of ilepnrtmﬂ from that intention: at tho same time, he might state,
as his own qews were very well known, both by His Excellency the I’resldent
sind others, in respect of the Income.Tax, the reasons which influenced his
vote. He agreed with the Mahfrdji of Jaypir that it was a tax that was
unsuited to the people, and, as hitherto worked, it had not been a successful tax :
for that rcason, he was originally averse to the tax. He also considered it a
war tax, and that it should be kept in reserve for circumstances of an ex-
ceptional character, which would render it necessary to supplement the
revenues of the empire in an exceptional manner. But he was reconciled to
the imposition of the tax in the present instance, by the fact that our
financiers scemed unable to suggest any other mode by which to touch the
classes who had really benefited more from our rule than any other class. He
did not look on this Bill as indicating that an Income Tax would be a per-
manent measure. As time progressed und the revenues of the empire im-
proved, the Council should .be able to do away with a tax which had been
designated, and he believed justly designated, by the Mahérsjé, as odious to the
people. At the same time, he saw great difficulty in reuching the classes to
which he had alluded. There was, it was true, perfect simplicity under the
Income Tax with reference to the taxation, under its provisions, of all official
classes and even of European mercantile classes in our great centres of com-
merce—he meant the towns of Calcutta, Madras and Bombay : it was perfectly
easy, for msta.nce, for an officinl person like himself, when the notice of the
Collector was served upon him, to reply to it with a statement of his taxable
means, and we knew that the return from the servants of the Government
would be correct. 'We knew also that the patriotism of British merchants made
them quite ready to say what was due from them. Ho wished he could say
tha.t he was satisfied that it was equally simple and easy, over the length and
breadth of the land, to make sure of similar correctness of returns. He held
the tax, therefore, with the exceptions stated, to be one of great difficulty in
carrying out; and if it were not for the peculiar circumstances to which he had
alluded, and for the existence of the permanent settlements of land in some
provinees, he could not have agreed to the imposition of an Income Tax. - .But
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8Q ,lqng.as,lourn,_upemanent‘ settlements -were in force, he felt the neoessity for

sgmo such measuré ‘as this, in the absence of any better being suggested, in
-order that classes which profited most under our Government should contribute

tpitsy:gent necessities, .
o B“%%}Pg:r&ﬁ'omﬂlq.t consideration, Sn HeNrY DURAND must advert to
%ﬁ%{x i;gtsk which- he thought material to the hope which he entertained that
i thit - might not be a permanent measure with reference to the future. We kuew .
 thatys b.en;,tms tax was first introduced by Mr. Wilson and ocontinued by
My, Laing, and when it was abrogated by Sir Charles Trevelyan, and when
it was again started, in & modified form, by Mr. Massey, it was rdgarded as a
purely temporary tax, and that opinion had gained ground in other quarters.
Well, in entertaining the hope’ that the tax might not necessarily be a perma-
nent tax on the whole country of India, 512 HENRY DURAND ventured
to base that hope on the following considerations. One was, that he saw no
diminution in the credit of the Indian Government. He referred to a memoran-
dum showing the market-value of Government securities from the 2nd of
January to the 17th of November. That embraced a very considerable space
of time, and it covered the time when the loan of March last was issued: it
also necessarily covered the time when the deficit of four millions was announced ;
and he observed that, if comparison of prices were mace at the date of the notifl-
cation of the mew loan in March last, and when the fact of the deficit of four
millions was announced, on the 18th of March, the five-and-a-half, five and four
per cent. stock were somewhat lower and duller than on the 17th of November.
He knew that various causes might be ascribed to ?ooount for this. One wos
the present depression of trade, and the difficulty which money fO}md for e“}PIOY -
ment. Another was, he had no doubt, that the treasury had notified that it had
no intention at present of opening a new loan. These were, doubtless, two

elements for the stability of the funds; and a third reason was the frank and
full manner in which His Excellency had at once and completely made known to
the pubiic the state of the finances. But there was another and deepfn: cause to
account for the stability of the funds, namely, that the commumt.xes of the
Presidency towns were entirely satisfied as to the solvency and financial sound-

if he wanted to produce an instance

f India. Now, . .
::s :h(i): ;l:zeh(:;ve::;;e:: Orefer to a pamphlet, entitled “ Indian Railways and

i hich he believed to be
! ” » which had lately reached him, and w. j
Indian Finance, fwthl: most eminent and able members of the Banking

Excellency’s permission, he would read

written by one o s 1

community of Bombay. Wxt‘l:rtHls

what the author said in one pary:— )

. The Finance Minister remarks that our progress, though on the whole con-ndclrt‘lbl:ee -}:l‘

t not such as would indicate any rapid development of those national resources on which the
yet not suc P
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. State ca;x rely. The remark suggests the question—What has beon done for the development
of. our resources? - Tt also leads us to reflect that, during the last nine years, commencmg at
a tlmo when India had newly emer«cd from a period of anarchy -and insecurity, our resources
hnve boen equal to mest a yearly increasing ordinary expendltme for_ civil administration,
bee\des an extrasordinary expenditure oo permanent works alone, of sixty millions sterling.

The deduotlon from this fact is that, durm«v the last nine years, India having only emerged

taté of Auarchy, and labourmg under the drawbacks of defective communication, the

of \1mgntmn and contmued restnctmns on her trade, has been yielding on the average of

", Bipe yba.n an anoual nurplua of five to six millions sterling, instead of being afllicted ‘with a

‘chronio defioit accordmg to the popular belief. - That she muffers from the evil effects of this
deeephon, both internally and externally, there can be no room for doubt. Well, then, if in
wpite of the difficulties mentioned, the sources of Indian rovenue have been so .productive, are

" we to expect that they will yield a less return when those difficulties shall have been removed?
We may fairly, I think, expect that they will be more productive than they have yet been—with-

out expecting too much, we may safely assume that they will be sufficiently productive to justify

all the outlay on works of public utility which the circumstances of the country demand. Rail-

ways, if undertaken by Government on the principle proposed, would relieve the revenues from a
heavy interest-charge as well as an indefinite liability for capital, and in a few years become
themselves a source of revenue. Irrigation and canal works, it is generally allowed, should, under
proper management, be scarcely less profitable. -If it is admitted, then, that these two deserip-
tions of undertakings will turn out'to be as lucrative as stated, and that the finances are already
producing a large annual surplus, we have also attained a position in which it would be sound
policy to defray the cost of permanent non-productive works, in the first instance, by loans re-
pnyable after short periods by instalments from the revenue. I refer to such works as roads,
barracks, fortifications and the reconstruction of the Indian Navy. These works are urgently
needed for the country’s safety, for the preservation of her trade and of those other works to
which we have referred, through which her trade is developed. The policy of the Indian Gov-
ernment should be to afford every possible facility to the exteusion of trade and to devise
means for the protection of property. For the latter purpose a considerable outlay is immedi-
ately required—seo considerable an outlay that it would be unfair to charge it at once on the re-
venus ; for, by 8o doing, we should neutralize the good effects which reproductive works are
intended to produce—we should still cripple trade. Let the policy to be pursued be a fixed and
decided policy, liberal but not lavish, and it will bnng its own reward.,

“ ~Now, it was the perception of ‘this fact, viz., the real financial soundness of
our posture, on which Sir HENRY DurAND thought rested the satisfactory state
of that which was always taken as the test of the credit of the Government;
and when His Highness the Mahdréjé of Jaypir alluded, in the way he did, to
what was called the alleged chronic deficit, he was right, and 8m HENRY
Duranp entertained similar hopes himself. It was this donfidence' in our
resources which was & main reason why he hoped that the Income Tax was a

temporary measure and not of a permanent character; at least, not go with re-
“spect to the whole of India.



. With-regard.to the inexpected.defioit. upon which much had been spokeir
‘and ‘written, ‘he: had - now. ibefore ‘him': an “instancet :of --ai.mp,m‘.,y of Jace
icotints:vhich +he’ would Like:to, b allowed to quote. Heo had before -him thie
1ast™Feport of | the' United “States’ Revenue Commissioner, in‘ which * thére’
‘Waa eather curious. ‘Coinicidence.  He would ask to ‘be permitted to read A

Pedsageiiron  that Report, and he would do so to show that, however our Financial
Denarsment might haye mourred the charge of inacouracy, or rather that it did
otuore-carreatly, foresee, what had happened, yet theso mistakes, if to be gy
griiiod,ere ot altogether unparalleled or, unprecedented. After comparing
‘fhejinational. ‘receipts and expenditure .of the curvent year, ending 30th June
1869, the Special Commissioner of Revenue of the United States said :—

“The estimates of total expenditure for the above period, as made by the Commisxioner,
are somewhat less than those presented by the Secretary, viz., $326,300,000 (a reduction of:
about ten millions), and indicating & surplus of receipts over expenditures for the fiscal year
ending 30th June 1869, according as one or the other of the above estimates is accepted, .of

from twenty to thirty millions.” L

. +That showed that, as between two such eminent financiers as Mr. D 4\‘
Wells' and Mr. Hugh McCulloch, there could be a difference in their calcula-
tibns amounting to about two million sterling of our money. Thatit wasa
' difference as -to amount of surplus did not affect the instance with regard to
accuracy of accounts ; accordingly the Commissioner remarks *and it is especi-
ally to bo noted that the surplus actually sttained during the last fiscal yedr,
and ‘the one predicted for the current year, are on the basis of a system of
revenue-administration, which, to use a very mild expression, has been exceed-,

ingly imperfect.”
Now, there was the case of one nation, and S1r HENRY DURAND could ﬁnq
many others besides, who found itself having these inaccuracies of account

and seeking to amend its system. He did not say that that was any reason,

for not striving to arrive at perfect accuracy. He simply said that the thing
was not unprecedented; and the circumstances of the British Government in

India, which had to deal with several separate Governments and soparate
Administrations, were in some degree analogous to those of the Unitod States,
where were found discrepancies of account between very able financiers.  There
was therefore some excuse derivable from other empires for that which had

happened in this. - N
" 'With these remarks, 82 HENEY Duranp would vote for the passing of this

If, as he had done, against the supposition that he thereby

BiH, guarding himse . PP
committed himself to look on it as & permanent measure. . e
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_But there was anothor point to which he would advert before concluding,
hocause the conviction of the public and the Press as to the radically sound
stato of the financial position of the Government of India was combined with
the feeling that the Government of India would receive, on the present occa-
slon, thc  support of Her Majesty’s. Government, even on the question of Military

reduchons, which formed & momentous, part of the financial measures submitted
tp Her Ma_]esfy s Gqvernment.

He would Wlth Ilis Excellency’s permission, state that, long before the deficit
was known, and many months before—that was, when the Secretary of State was
oily aware of the small surplus of over £60,000 anticipated in last Budget—the:
Sccretary of State had enjoined Military reduction, and had sketched out the points
to which the attention of the Government of India should be called. He would
also advert to the fact that the despatch of the Secretary of State had been under
full consideration, and the measures recommended by the Government were mostly
practically framed, though not submitted, long before the dlscovery of the deficit.
Therefore it was not in conscquence of any financial alarm that the chief
part “of these reductions had been submitted for the consideration of Her
Majesty’s Government. The recommendations were devised with reference to a
systematic reduction of expenditure, before there was knowledge of anything more
than that the amount of the surplus was very small, and that there was a necessity
fora lzu:ger and a more trustworthy and permanent surplus. Under these circum-
stances, there could not be much doubt but that the public opinion to which he
had adverted was correct, and that the Government of India would receive a very
considerable amount of support from Her Majesty’s Goverament with reference
to the Military reductions proposed. He was also of opinion that the Govern-
ment would be considered still more strongly entitled to the support that in all
probablhty would be given, when it was mentioned that the reductions proposed
to Her Majesty's Government involved no diminution of the real fighting
qtrength of the British Army in India: thcy involved no weakening of our
military position, and we should be as well able to cope with any events or con-
tingencies as we. were before. That fact thercfore was one element which
v.ould be in favour of the Government at Home acceding to what had been

submitted for their consideration. Heo therefore thought that the public were
as right in their opinion that the Government of India would receive the sup-
port of Her Majesty’s Government in the matter of Military reductlon, as they
were in their views as to the soundness and solvency of the Government from
a general and comprohonsive financial point of view.

The Hon’ble Stk Ricnarp TEMPLE :—* Though unwilling to prolong
anything like a discussion, yet therc have been one or two financial points
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uewm Seoats e et wg i g it
Egg;t}gﬁf?é‘gh 'By my Hon'ble" colleagties, which I can hardly leave without

3@{?@‘1’1" colleague the Mah#rj4 of Jayptr has stated that the Income
xisand always has been “odious to the people.” Now, with all deference
PN L _;:‘g‘s_.s'mﬁthori,ty on'such a matter, I venture to say that the Income
TR Hif§ be odious to those fow who have to pay it, but can hardly be so to the

o %w:g?r Eh? pecple do not pay it, and are not affected by it. For, of
TS "-;'b-.'peoprq’ meant either the mass, or the majority, or at least a large
portion, of the population. Now one argument for this tax is, and always has
been, that it does not touch the people atall, in the above semse. It only

touches a limited class, about one in a thousand of the people.

‘ If it really touched the people and were odious to them, the case would
be different; and we might hesitate to recommend the measure. The real
point is, as well stated by Sir H. Durand, that we are not able to devise any
mode so well calculated as the Income Tax to reach some of those richer classes
of Natives who chiefly benefit by our rule.

¢ T am much obliged to my Hon’ble friend (8ir H. Purand) for adducing facts
to show that India is not the only country where large discrepancies sometimes
occur between estimates and actuals. As, however, advertence has been had
today to the degree of foresight which the Financial Department exercised in
respect to items where discrepancy occurred, I must say one word more. At
the last sitting of the Council I went through every discrepancy item by item.
The Council can judge whether I am not right in affirming that more than two-
thirds, that is the main portion, of the present difficulty arises from the depres-
sion of trade and the fall in the prices of opium. The question then is, had
we, when the budget was framed in February last, any reason to foretell that
trade would in the course of six or eight months become so depressed as it has
become, or that the prices of opium would fall as they have fallen ? I say that
we had not. We did note some lesser circumstances affecting Customs, and
therefore forebore to estimate for the increase which we should otherwise have
assumed. We did fear, on general reasons of prudence, that there might Le
some fall in Opium. But there was no actual fact nor any consideration what-
ever to lead us to estimate for a considerable decrease either in Customs or in
Opium. On the contrary, every fact available to us pointed to conclusions

such as those embodied in the estimate.”



402 SALT (MADRAS AND BOMBAY.)

The Hon’ble Siz RicHanrp TeMrLE then moved that the following clause
be added to section 2 :—

““ Whenever the additional duty leviable under the former part of this section in‘ Decem-
ber 1869 is not deducted at the time of payment in that month from the pay, annuity or pen-
sion chargenblo therewith, such additional duty shall be deducted from the pay, annuity or
pcnmon aforesmd at the time of pnymcnt in January 1870.”

The Motion wus put and agreed to.

The Hon’ble 818 Ricuarp TEMPLE then moved that the Bill as amended
be passed.

The Motion was put and agreed to

SALT (MADRAS AND BOMBAY) BILL,

The Hon'ble MR. STRACHEY asked leave to postpone the presentation of
the report of the Belect Committee on the Bill to enhance the price of Salt in
the Presidency of Fort Saint George and the duty on salt in the Premdency
of Bombay

“Leave was granted.

The following Select Committees were named :—

On the Bill to provide rules for the manufacture, storing and sale of
ahmentary salt in the North-Western Provinces, the Panjsb, Oudh and the
Central Provinces—the Hon'ble Sir Richard Temple, the Hon’ble Messrs
Cockerell, Gordon Forbes and Chapman and the Mover.

On the Bill to provide for the better regulation of Court fees—the Hon’ble

Messrs. Strachey, Gordon Forbes, Cowie, Chapman and Bullen Smith and
the Mover.

The Council adjourned to Friday the 8rd December 1869.

WHITLEY STOKES,
Secy. to the Council of the Governor General
Jor making Laws and Regulations.
CALCUTTA, g

The 26th November 1869.
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